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:  Chowdhury, Vice-Chairman.
:
THe matter relates to transfer

and postlng. By order dated 9.4.2003

the appllcant who is working
as a Music Teacher in Sibsagar
Kendriya Vidyalaya Wwas transferred

to Churachandpur and in her place

another Music Teacher was transferred
to Sibsagar. The

from Nazira

appllcant has assailed the legality

and valldlty of the order. The
app1icént also in the application
contended that this order of

transfer posting her at Churachandpur

would only cause dislocation

of hef family life but also would
-the studies

' not
serlou$ly disrupt
of their young children.

Heard Mr P.Bora,

counsei appearlng for the applicant

learned

as weﬁl as Mr M.K. Mazumdar, learned

counsei for the KVS. Mr Mazumdar
p01nte? out that the applicant
has already submitted representatlon

contd..
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before the Assistant Commissioner,

RVS and which was forwarded
by the Principal' as far  Dback
on 22.4.2003.

.  Upon hearing the learned
counsel  for = the parties and
onn considering the materials
on records, ‘I am of the view
that ends - .of Jjustice will be
mef if a direction is issued
on the respondents to dispose

of. “the¥’ réprééentation of the
applicant - 'sympathetically as
‘per law and pass appropriate

vo;der;gthéredﬁ; It is thus ordered

aécordingly. It is
that the

the same with: utmost expedition,

expected
authority shall dispode

within two months
Till

aforesaid

from today. completion
the
posting
the

shall

exercise

order of transfer and

insofar as it relates  to
applicant is concerned
remain suspended.

The

disposed of.

thus

however,

application is
There shall,

be no order as to costs.
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‘Vice-Chairman
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ce. " IN THE GAUHATI HIGH COURT

:-—- AT S BT, W b

(HIGH COURT OF ASSAM; NAGALAND; MEGHALAYA; MANIPU‘R TRIPURA o
MIZORAM AND ARUNACHAL PRADESH) oSl TErET

99¢

W.P. (C) NO.8513/2003 t 23 Loy

Mrs.Rumita Bayan Petltﬁnﬁbvahau B H@h
¢

Vs Wﬁqqﬁﬁ@

Kendriya Vidyaiaya Sangathan & Ors. .....  Respondents.

PRESENT
HON’BLE THE CHIEF JUSTICE MR.P.P.NAOLEKAR
THE HON’BLE MR.JUSTICE A.H.SAIKIA

/

For the Petitioner 20 Mr.G.N.Sahewalla, Mr.A K.Goswami,
Mr.P.Bora,Mr.B. Sharma,Mr. D. Senapati,
Mr. A. Jalan, Advocates.

For the Respondents ;i Mr.KUN. Choudhury, Advocate.
Date of order i 01.10.2003
ORBER

Heard Mr.G.N.Sahewalla, learned counsel for the petitioner.

This petition has been filed against the order dated 29.09.2003 passed by the Central
Administrative Tribunal, Guwahati Bench in Original Application No.87/2003 thereby upholding the
order of transfer issued by the Kendriya Vidyalaya Sangathan. We do not find any infirmity in the order
passed by the Central Administrative Tribunal.

The Petition stands dismissed.

Sd/- A.H.SAIKIA Sd/- P.P.NAOLEKAR
JUDGE CHIEF JUSTICE

Copy forwarded for information and necessary action to:-

1. Kendriya Vidyalaya Sangathan, represented by its Commissioner, Sahid Jeet Singh Marg,
18- Institutional Area, New Delhi-16.

2. The Assistant Commissioner, Kendriya Vidyalaya Sangathan, Silchar Region, Silchar.

3. The Principal, Sibsagar Kendriya Vidyalaya, ONGC, Sibsagar.

4, Smt. K.K.Devi, Music Teacher, Kendriya Vidyalaya, Sibsagar, ONGC Colony, Sibsagazr,
Dist.Sibsagar.

5. he Central Administrative Tribunal, Guwahati Bench at Guwahati.

> N ;dy

/’\ R Asstt. Registrar (B)

Gauhati High Court, Guwabhati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL J
GUWAHATI BENCH

ORIGINAL APPLICATION NO.+ «...f2003¥
Mrs. Rumita Bayan « « o Applicant,

Vs
Kendriya Vidyalaya Sangathan & Ors. « . Respondents

LIST OF DATES AND SYNOPSIS OF THE CASE

L o ., -
le 6.2.89 - Petigtioner joined K.V.S. as Music Teacher at
Digaru KeVeSe i

2. Year,1996 - Applicant was transferred to Lakua KVS.

34 Nov.,2000 - Applicant was transferred to Sibsagar KVS where
: she is presently working

4 9.4.2003 - The opposite party Nos2 issued an order being
order Noe Fe2019/2003-KVS/(SR)/991-32
transferring the applicant from Sibsagar KVs
to Churachandpur, KVS in the state of Manipur
which is under challenged in this application.

5S¢ 22.4.2003 - The applicant filed a representation before the
opposite party No.2 requesting him not to
transfer her to Churachandpur which is not yet
been disposed of.

REFIEF. SOUGHT FOR -
The applicant prays the impugned order No, F.2019/
2003-KVS/®€SR) /99132 dated 9.4.2003 transferring
the applicant - from Sibsagar to Churachandpur
be set sailde and quashed so the applicant is
concerned and allow the applicant to continue
rendering her serfivi#ce at her present place of
postinge.

INTERIM ORDER PRAYED FOR 3=

THe applicant pray that in the interim operation
of the impugned order No+F2019/2003-KVS/(SR)/991-32
dated 9.4.2003 fo far the applicant is concerned
be stayed and allow the applicant to continue her
service at the present place of posting at
Kendriya vidyalaya Sivsagar.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATIL

1

0.A.NO. &F /2003

MS. RUMITA BAYAN emememee Applicant
-VERSUS-

KENDRIYA VIDYALAYA SANGATHAN, - Opposite Party.

Bench: A/B
Subject :
INDEX OF PAPERS
,
S1. No. Nature of Papers | Page No. , Comment
1. Petition ........ccoevvuieniinirncnninninen 1to 6.
2 Verification ............cccovvviniennnn. 7
3 Antexure-l ......cooooiieininininnnnn 8&9
4 Amncxurc-Il ........coooeeviiiiiinnnann, 10
5 Annexure-IIl .........ccoviiininnninnnn 11

Filad Rv The Prtitioner;
Through

%% @m
Advocate;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 3 O
L

GUWAHATI BENCH AT GUWAHATI.

MRS, [RumiTA, BAYAN
T

' TRIBUNAL ACT, 1985.

ORIGINAL APPLICATION NO. /2003.

Mrs. Rumita Bavan,
wife of Sri B. Barkakati,

Resident of ONGC Colony,

Sibsagar.
~--Applicant.
“Versus-
1. Kendriya ‘vidyalaya

Sangathan, represented by
its Commissioner, Sahid
Jeet Singh Marg, 18-

Institutional Area, New

Delhi-l16.
2. Assistant Commissioner,
Kendriva Vidvalaya

Sangathan, Silchar Region,
Silchar.

3. Principal, Sibsagar
Kendriya Vidyalaya, ONGC,
Sibsagar.

4. Smt. K.K. Devi, Music
Teacher,1 Kendriva
Vidyalaya, Nazira,

District-Sibsagar.
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IS MD
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The instant application is filed against the order No.
F.2b19/2003mKVS/CSR)/991w32 dtd. 9.4.2003 transferiring the

applicant from her present place of posting at Sibsagar to

Churachandpur in the State of Manipur.

2. | JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter

regarding which the applicant seeks redressal is within the

jurjsdiction of the Hon’ble Tribunal.

3., LIMITATION:

The applicant is within the period of limitation was

much as omission.

4. FACTS OF THE CASE:

A) That the applicant is a graduate of Arts as well as

a graduate of Music and she being qualified for the

post of music teacher, applied before the Kendriya

Yidyalaya Sangathan for the post of Music Teacher
and accordingly she was appointed on 6.2.8% in the
Kendriya Vidyalaya Sangathan at Digaru as a Music

Teacher and since then she has been discharging her

duties with sincerity and to the best of her

abilities.

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION

Mrg, Rom(TA BAYAN



B)

2)

D)

’

That in the year 1996, the applicant was transferred
to . Kendriya Vidyalava, Lakwa and accordingly she
joined at Lakwa. On November, 2000 the applicant was
again transferred to the Kendriya Yidvalaya
Sivasagar where her husband is also working at
ONGCL, Sivasagar. Since the date of her Jjoining at
Sivasagar, she has been working sincerely and to the
satisfaction of the concern authorities and there

was no adverse remarks against her.

That on 21.4.2003, the applicant was verbally
informed that she has been transferred to ﬁhe state
of Manipur. The applicant immediately enquired into
the matter and came to know that an order dated
2.4.2003 issued by the Respondent No.2Z under No.F.2-
19/20035-KVS/(SR)8/991-32 whereby the applicant,

named iIin serial NO. 21, was transferred from

Sibsagar to Churachandpur and Smt. K.K. Devi at

Serial no. 20 of the list has been transferred from
Mazira to Sibsagar.
Copy of the order-dated 9.4.2003 is annexed hereto

and markKed as Annexure-1.

That the applicant states that applicant on coming
to know of the same immediately filed an
representation before the respondent n0.2 requesting

him not to transfer her from the said post for 2

'years as her son has been studying at class IX and

is preparing for his High School Leaving

Examination, but till date, the respondent No.2

MRS, ROUMUITA BAYAN



neither serve a copy of the impugned transfer order
nor her representation is also considered

l

Copy of the representation-dated 22.4.2003 is

’

annexed hereto and is marked as Annexure-I11.

That the applicant states that the applicant has
been suffering from 0DUB, requiring constant medical
attention. Moreover, she has to look after both her
child as her husband is regularly posted at 0il

Field where 24 hour presence is called for.

S. GROUND FOR RELIEF WITH LEGAL PROVISION:

i) For that the order dated 9.4.2003 passed by
the Respondent No. 2 is absolutely illegal and
arbitrary and the order was passed only to
accomquate the person placed at Serial No.20

Ny
of the list.

ii) For that the order-dated 9.4.2003 is absolutely
malatide 1in as much as the applicant was
transferred to different state although there

is post lvying vacant within the state.

iii) For that the precedent for transferring

emplovee of Kendriya Vidyalaya Sangathan is
that he or she should be placed in one place
for a period not les then three years but in
the instant case the applicant has been
transferred within the span of two vyears and
that too a different state although there are

several post lying vacant in the state itself,

MRS, RumMmiTh BAYAN



which clearly reveals the foul play of the

respondents against the applicant.

DETAIL OF REMEDIES EXHAUSTED:

The applicant had submitted representations dated

| 22.4.2003.

- 7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

COURT OR TRIBUNAL:

The applic&nt declares that the matters regarding which

“this application is made is not pending before any court or
. law or any other authority or

any other branch of the
 Hon”ble Tribunal.

- 8. RELIEF SOUGHT FOR:]

That the impugned order No.F201%/2003-KVS/CSR/991-32

©dated 9.4.2003 transferring the applicant from Sivasagar to

Churachandpur be set aside and quashed so far applicant is
‘cbncerned and allow the applicant to continue rendering her
- service at her present place of posting and/or pass such

further or other order(s) as Your Honour may deem fit and

X \
pproper in the fats and circumstances of the case.

9.

-
-

INTERIM ORDER IF ANY PRAYED FOR

That the applicant pray that in the interim operation

- of the impugned order No.F2019/2003-KVS/CSR/991-32 dated

2.4.2003 so far applicant is concerned be stayed and allow

MRS + RuMiTA BRYAN



the applicant to continue rendering her service at the

present place of posting at Kendriya Vidyalaya Sivasagar.

No. of I.P.O.~

HName of the issuing Post Officer: G.P.0., Guwahati

Date of issuing Postal Orders:

Post Office at Which payable: Guwahati.

11. LIST OF ENCLOSURES:

As per index.

MRS, RvM™MTA eAYAN



VERIFICATION

I, Smt. Rumita Byan, wife of Sri B. Barkakoti, aged
about 40 years, resident of ONGC Colony, Sibsagar, do hereby
_ 3 > - é’
\ZM;y that the statements made in paragraphsé[rjrﬂy@‘j_g’,{@ 5/_)

é true to my knowledge and belief and 1 have suppressed no

material fact.

and I, sign this wverification on the?&deay of

April, 2003 at Sibsagar.

MRS, RumiTA BayAN



NOJF. 2—1Q/ZOO3~KVS/(SR)/ ?q....

-~

cetaln V*ﬂydlaya is
e :)(*L LJ

Y. o e da

-...—‘-..

ANNEZURE /9

- KENDRIYA VIDYALAYA SANGATHAN
BEGIONAL OFF{CE, SILCHAR :

— - ww www e SwT S

Due 10
e vear 2003-04
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Date:OQ.OA.2003.

the gtaff in exceca o'f the canctloned «trength
required ‘to- “be ee—deployed againnt the xxtE¥

“‘_'l({"r‘;/ s

“%aCdncles %0 “5iher .hendriy

a'V'idya,-aYaq in terme OI‘RVS“(H&T.
. Ziise memorandum No,F.4- 1/2002-03-KVSﬁ(Eett~IID :datedr 20’01 2003,

"lf"

L:ensrdingly the 7ollowing MLec‘catagery staff are re-deployed in the

RN

[~ dNamg of Teacher, Post

:ﬂediate Effecto

Present K. Vs

niriva Vidyalavas bhown agalnct their namec in public interedt with

%,

':ﬁe;dépldved to K.V,

<., R,3rinivasan, TGT (Eng) Duliajan Haflong
iYL Dhooram TGT ‘Bia) Tinsukia Diphu
54,4, S.Upadhayay  TGT (Bioy  Alzwal ‘Kohima
51, N, Chanchi TGT (Bio) Doom Dooma Dinjan
“iss.Hanigha Singh, T6T (Rio)  Namrup Zakhama
wluTi Blawas TGT “Bio)  ONGC,Srikona Churachadpur
. T.MmiTra TGT (Bio) © &ilchar Loktak
Ropall Saxena T¢T /Bio)  Masimpur Silchar.
nz Dathak TGT (Eng)  ONGC,Agartala No.I.Agartala
Shnrma TGT (Eng) Bokajan. Lumding
. Dincghan.C TGT ‘Eng)  Satakha Haflong
12, R.K.Jatav TGT {Eng) Khatkhati No.I,Imphal
43. S.Radhakrishsnan TGT (Eng) Kumbhirgram _Silcharig:.

« 14,  Jauma Nath TGT fEng) Diphu - ONGC sibsagar -
15.  N.Malhotra TGT (Hindi) Lumding " .Loktak f”’ ““““ ’
45, &.Bhattacharjee TGT (H;ndi) §§imw ‘ L silchar; }
7. ¥K.,Ahilya ' 4 TGT (Hindi) mrup . ~ NO.I.SibaagaY

L Tita . 2T . Dimapur = Duliajan .
Rupaii Tamuli PRT Sibsagar No.I. Nazira,
SOVTTRLE L Davy Yernie Teacher. Nazira.® . _No,I.8ibsagar .
24. Ms.R.Basyan Mugic Teacher,bo.I.Sibdagar - Churachandpur.
Bt

They will be ezﬁ&tled to Th as per KVS Rules,

/"j: Y -~
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ANNEXURESD
»f- \

(\1.

=\’

To —_— -
The Asstt commisioner
KENDRIYA VIDYALAYA SANGATHAN

REGIONAL OFFICE .
SILCHAR.

SUB:- Request for cancellation of transfer from K.V. ON.G.C. SIVASAGAR. .

(Through proper channel )

Sir.

With due honour I beg to lay the following lines for your kind consideration.

That sir.] joined K.V. at Digaru in Feb 19809.
As my husband is an employee of O.N.G.C. Sivasagar.] applied for transfer

from K.V. Digaru to’K.V. Sivasagar since 1989 to 1995 and ultimately I was transferd
from K.V. Digaru to newly established K.V. Lakwa instead of my request for transfer to
Sivasagar in 1996. Again I was transfered from K.V, Lakwa to K.V. Sivasagar in Nov/2000.
But it had came to my knowledge that [ have been again consider for transfer from K.V.
Sivasagar . '

That sir.] have completed just two years at this station.K.V. Sivasagar in Dec 2002.
My child is also studying at class IX. My husband has been under transter from (Eastern
Region)Sivasagar to Mehsana ( Western Region).His transfer have been deferred on

request on ground of not disturbing to academic carrier of our child.
In view of above it is requested not to transter me from K.V.Sivasagar at least for

two vears. wish to apply for transter from Assam to other region where my husband will

be considered for transfer. ‘
So I request you kindly to consider my case sympathetically .

Thanking you.
Yours faithfully

/'j_\——’
Rumita Bay ( Barkakati)

(Music teacher)
K.V. O.N.G.C. Sivasagar
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